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SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).7059/2012

(From the judgenent and order dated 22/05/2012 in CRLA No.3000/2003,
The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

GANGA PRASAD Petitioner(s)
VERSUS

KAl LASH SAHKARI AVAS SAMII LTD & ANR Respondent ('s)

of

(Wth appl n(s) for ex-parte stay, exenption fromfiling QOT., Amendnent

of Cause Title and office report)
Date: 12/10/2012 This Petition was called on for hearing today.

CORAM :
HON BLE DR JUSTI CE B.S. CHAUHAN
HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR

For Petitioner(s) E. C. Agrawal a, Adv.
Mahesh Agarwal , Adv.
Ri shi Agrawal a, Adv.

Sunil Mttal, Adv.

Parvez Dabas, Adv.
Shaki | Ahmed Syed, Adv.

For Respondent (s)

ss 5558

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Crl.MP. No. 22779 of 2012 is all owed.

I ssue notice. M. Shakil Ahmed Syed, I|earned counsel

accepts notice on behal f of respondent No. 1.

Tag with SLP(Crl) No. 5900/ 2012.

(O P. Sharnmm) (MS. Negi)
Court Master Court Master



